
.THE STATE BANK OF 1NDIA (AMENDMENT) ACT, 1993 

No. 3 OF 1994 

An Act iilrther lo a m e ~ ~ d  the State Bank of India Act, 1955. 

BE it enacted by Parliament [in the Porly-fourlh Year of the Republic 
d India as follows: - 

1. ( 1 )  This Act may be called the Stacc Bank of India (Amendment) 
Act, 1993. 

(2) It shall be deemed *to have come into force on the 15th day of 
October, 1993. 

2, In section 4 01 the State Bank of India Act, 1.9551 (hereiriafler re- 
ferreb to as the principal Act),- 

(i) for the words "twenty lakhs", 'the word:s "two crores" shall 
be substituted; 

(ii) for the words "one hundred rupees", at both the places 
where they ~ccur ,  the wsrcls "ten rupees" shal: he substiruted. 

3. For section 13 of the principal Act. the following section shall be 
substituted, namely: - 

I 

'ell. No shareholder, other than the Reserve Bank, shall be 
entitled to exercise voting rights in respecl of, any shares held b y  

him in excess of ten per cent. of the issued capital: 

Provided that such shareholder shall be eKtitled to exercise 
voting sights at such higher percentage as the Central Cavernrnent 

- may, after consdtation with the Beserve Banlr, specify.". 

4. In sedtion 12 of the principal Act, for the words and figures 
''Banking Companies Act, 1949", the words and figures ""Banking Regu- 
latiqn . - Act, 1949" shall be substituted. 
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5. For section 13 of the ~rincipal Act, the Pollowing section: shall be 
substituted, namely: - I 

"1,3. (1) The Slate Bank shall  keep a1 Cent~al Office, a 
register, in lone or more books of the shareholders, ancl shall enter 
tl~erein the To32owi11g particedars so f a r  an they may be ava~1able:- 

(i) the nanies, addresses ancl oec~!pnLions, il' any, of the 
8shareholders and a statement of the shares held by each share- 
holder, distinguisl~ing each share by its dcl- oting number; 

(A) the dnte an which each person is so entered as a share- 
holder; 

(iii) the date on iv'hich any persol? ceases to be n share- 
Izolder; and 

(CJ) such other particulars as may be prescribed.. , , ' 
. . 

(2) Notv~ithstanding anything contained in .tsub-section (g), it 
shall be lawful for the Stat, Bank to Beep rkre register of sl~are- 
hdders i n  mn1pLtter :floppies. or dfske ttes ,ccl~,jec t to; puch. safeguards 
a s  mag be prescribed. 

( 3 )  Notwi~hstanding anything contained in the  Indian Evidence 
Act, 1872, a copy of, or extract fram, the register of shareholders, 1 of 1872. 

certified to be a true copy under the hand of an officer of the State 
Bank authorised in this behalf shall, in all legal pp.oceedings, be 
admissible in evidence.". 

6. Section 14 of the principal Act shall he omittecl. 

I 

7. For section 15 of the principal Act, the following section shall be I 
I 

substituted, namely: - I 
I 

"15. No notice of any 'trust, express, implied ar constructive, 
shall be entered on the register of shareholders or be receivable by 
the $tate BanPc.". 

8. In section 19 'of rtl-l'e prii.loiGal Act,- 

(i) in the. openiiag portion, the brakkers and .figare c' ( l )  '> shall 
be amittecl; 

(ii) in clause (c), for the words "principal register", 'the W& 
"register of shareholde'rs" shall be a~~bstituted., 

9. In $=tion 20 of the principal A&---- 

(a )  in sltb-section ( 3 ) ,  the words, brackets and figure '"sf s6b- 
section ( I )  '' shall be omitted; 



(b)  in sub-secfion (3A) ,  for the wqrds, brackets, figures and 
letter "of .sub-section (I) of section 3 9 or nominated under clause 
(d )  of that sub-section", the words, figures, braclret~ ail& letler "of 
section 19 or nominaLed under clause (d )  of that sec't.ioii" shall be  
substit~~ted; 

jc) in sub-section ( 4 ) ,  for the w~ords, brackets, figures and letters 
"of sub-secti~n (1) of sectiol:, 19 or noi~iiilarcd under clt.luse ( ~ 1 9  or 
cln~isc (e) or clau.se (f)  of ~1.lat sub-*section", the words, iiglures, 
brackets and letters "of scction 19 or nominate-d under clause (d )  'or 
clause ( e )  or clause (f) of that section" sliall he srtbstitured. 

1 O .  In. section 21 of the principal Act,- 

(a) in sub-section (I),-- Amead- 
nient of 

(i) for clause (b),  the foilowing clause shall be substituted, "- 
namely: - 

" (b) all such directors ele~tcd or noiniiiated to the Cen- 
tral Board under clause (c) or clause (8) of section 19 as 
are ordinarily resident in t'he area falling nrithin the juris- 
diction of the local head office;"; 

(ii) clause (d )  shall Ise omitted; 

/ ( b )  for sub-section (21, lthe following sub-section shall be 
substituted, namely: - 

"(2) W11ere as a result of the establisliment of any 10caJ: 
head office (hereinafter referred to as the new l.ocal head office) 
for any area which is already falling within the jurisdicrian of 
ahother local head ofice (hereinafter referred to as the existing 
local head office) a Local Board (hereinafker referred to as the 
new Local Board) is constituted for the new local head ~ f f i ~ ,  
any perzon who is, a t  the time of such constitution, 'holding office 
as a member of a Local Board (hereinafter r d e r ~ d  as the 
existing Local Board) or an existing local head office ~ d e r  
clause (c) of sub-section (I) and is oill'msrily in the 
area falling within the jurisdiction of the new local head office, 
shall cease t o  hold office as member of the existing Liacal Board 
and rshall. become a member of the new Local Board and shall 
on becoming such member be deemed 10 have been ilonzinated 
to the new Local Board and shall hold office as suc11 member 
for the unexpired portion, of his term of ofice as a member of 
the existing Local Boarcl."; 

(c) sub-section ( 4 )  shall be omitted; 

(d) for sub-section (5), the folPowing sub-section shall be sub- 
stituted, namely: - 

" (5) The Governor of the Reserve B'ank shall, in consuklation 
with the chairman, appoint 

(a) a member of a Local Board nominated under clause 
( c )  bof sub-section (I) to be the president thereof; and 
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(b )  a member of a Local Boarcl holding office Under 
clause (b) or nomiliated under clause (c) ,of that ~ l ~ b - ~ e c r i o f ~  
to be the vice-president thereof.", 

11. Tn section 21A of the principal Act, sub-secrion. (2) shall be 
omitted, 

92, In section 21B of the pr&cipal Act, for the words "served Isy 
the branch register", the words "falling within Lhe j~xrisdiction" shall 
be subsrituted. 

13. In section 22 of the principal Act,-- 

(a) jn 6ub-section (1) ,- 

(i.) ~XI clause (cla), in the opening portion, the words, brae 
kets and figure "of sub-section (I)"  shall be fomirted; 

(ii) for clause (h) ,  the following clause shall be suhstitut- 
ed, namely: - 

"(h) in  he case of an elected direclor, he is not re- 
gistered as a bolder in his own right of unencunlbered 
shares in the State Rank of a nominal value of at least five 
thousand rupees: - 

Provided that in the case of a director appointed under 
clause (ca) or clause (cb) of section 19, the disqualification 
mentioned in clause (d) shall nolt toperate."; 

( b )  in sub-sectifon ( 4 ) ,  in  clause (a), for the words and figures 
"Banking Companies Act, 1949", the words and figures "Banking, 
Regulation Act, 1949" shall be substituted, 

24. In section 24 of the principal Act,- 

(a) in sub-section (3 ) ,  for bthe words, brackets and figures ''sf 
sub-section (I) of section 19", the words and figures "of section 19" 
shall be substituted; 

(b)  in sub-sec~ion ( 4 ) ,  the words, brackets and figure "of sub- 
section (I)" shall he omitted; 

(c) sub-section ( 5 )  shall be omitted. 
. . 

15. In section 25 of the principal -~.et,--  

(a) in sub-section ( 2 ) ,  for [he portion beginning .cvitli the 
words "clause (cb) of sub-section (1)" and ending with the wortls 
''as the case may be,", the following shall. be substituted, namely:- 

"'da~~se (cb) of section 19 or of a member of a Local Board 
other than the chief general manager, the vacancy shall I)e 
filled- 

( a )  in the case of an elected director, election; and 

(b) in the case of ,a director nominated u d e r  clause (d )  of 
section 19 or a rnemMr ~ f ' a  Local Board nominated under dame 
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(c) oP sub-section (1) of section 21, by ixomination in coi~sullatiun 
--.. L h e  Reserve Banlr: 

Provided ~ h a l  where [he daralion of  he vacancy in  he office 
of an elected dircctor js likely to be less than s i x  anontl~s, the 
vacancy may- be filled by the remaining directors"; 

(.5) in sub-section (4) ,  the words, biackels and figure "of sub- 
seclion (1)" shall be omnitled. 

16. In sect io~ 31 of lhe prjncipal Act, i n  the provlso 10 sub-section tnent of 
(3) ,  in clause (iii) , the words, b r a c k e ~ ~  and figure "of sub-section (1) '' ,,,tion 3 1  
sliall be omitted. 

\ 

17. In seclion 35 of  he principal ACL, ln sub-sealion (lo), in clause A"'""d. 
mcnt qf 

(a) ,  for ihe tvor& and figures "Banking Conipanies Acl, 1949",  he words seclion j. 
and f i w e s  "Ba:nking Regulatiol1 Act, 1949" shall be st~bstituted 

18. In section 36 of (he principal Act, in sub-section ( 4 ) ,  for the A"'""d- 
meut of of words and figures "Indian Income-tax Act, 1922", the words and figures 36. 

43 of Ig6l. "Income-tax Act, 1941" shall be s~bstltuted. 

19. In section 49 of the principal Act, in sub-sec~ion (2) ,  in c12use luent of 
(c) the words, brackets and figure "of sub-section (1)" shall be omilted. sectioll 49. 

20. I11 section 50 of the principal Aot, in sub-section (2),-- Anend- 
~lient of 

(i) for clause (b), [he foll~wing, clause :hall be subs~ituted, 
namely: - 

" (b) the maintenance of register of sl~areholders, and. the 
partic~dars to be entered in such register h n.;~dctition ta those 
specified in section 13, the safeguards to be observed in the 
maintenance of register of share1iolders 011 computer Aoppies 
or diskettes, the i n s p t i o n  and closure of the register of share- 
holders asid all other matters coiu~ected thcrewith;"; 

(ii) in clause (c), for the words "sewed by the different branch 
1-egisters", the words "falling witl~ilz the juri~di~ction of each lwaI 
head offace" shall be substituted; 

, , (iii) after clause (c), the following clause! shall bc inserted, 
namely: - 

" (ca)  the determination of areas falling within the juris- 
diction of each local head office;"; 

[ t v )  in clause ( j )  . the words "OII IX-DI ' IC~~ rc:gistei~s'' &a11 be 
omitted. 

21. (1)  As soon as may be after the corninencement of the State Tra"si- 
livnal BarlIs of India (Amendment) Act, I993 all brdnch registers kept by the ,,r,,,i. 

Statc Bnllk at its local head oifices. immediately before such corn- ,ions. 
menceinenl, shall be- closed and transferred to the Central Office. 

(2) All applications or malters relating 10  he shares i l l  the branch 
registers referred lo in sub-section (I) pending at the local head offices 
ilnmeciiately becore the conlmencement of the State Bank of India 
(Amendment) Acl, 1993 shall be transferred to ihe Central Office and 
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dealt with, or disposed of, as if such applications or matters were made to, t 

or pending with, the Central Oflice. 
~! - 

(3) Every sha-rellolder of 111e Stale Bank holding slxces iai the 
denomillallon of #one hundred rupees immediately begore the conwlellce- 
ment of the State Bank of India (Amondnient) Act, 1993 shall be entitled 
to have the share certificates held by him replaced by share certificates 
of shares of equivalent value ill the denoinination of tell rupees In 

accordance with She procedure specified by the Stale BaiiB in this behalf. 

22. For section 13 *of the Eankiig, Public Financial Inslitutions and 
Negotiable Instrulnenls Laws (Amendment) Act, I 988, thc foll~wing 
section sl~all be subslituted, namely: - 

"13. In seclion 21A of the Stale Bank Act,- 

/ (a) for sub-section (1 ), the followiilg sub-section slaall be 
subsliluled, namely:- 

/ "(1) Subject to the provisions contained. in this section 

f and in sub-section (2) of section 21, a melnber of a Laeal 
Board nominated under clause (c) of sub-section (1) of 
section 21 shall hold office f o r  such term, not exceecling three 
years, as the Central Government lnay specify in lhis 
bel~alf and thereafter until his successor has been duly 
nominated, and shall be eligible for renomnillation: 

Prwided that no such direcfior slzall. h d d  office con- 
tinuously for a peri~c? exceeding six years."; 

(b )  after sub-sectlor, ( 4 ) ,  the following sub-sectiola shall 
be inserted, namely: -- 

"(5) A ~ ~ e m b e r  of a Local Board nominatocl under 
clause (c) of sub-section (1) ,of section 21 shall hold ofice 
during the pleasure of the Central Government.". 

23. (1) The State Bank of Inclia (Amendment) Ordinance: 1993 is Ord. 33 
hereby repealed. of 1993. 

(2) Notwithstanding such repeal, mytbiilg clone or any action taken 
under the principal Act, as alxended by .the caid O~clin8nce, shall be 

deemed to have been dolle or taken under the principal Act., . . as amne~ld&ct. - 

by this Act. 
. .  . 
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